Dclhi and Ajmer
Remt Congrol (Nasira-

bad Canitt. Repeal) Bill

should be at par with the salaries and
allowances given to the State Government
staff. In every respect, we would like the can-
tonments to be better than the municipali-
ties. If municipalities are well administer-
<d, we would like the cantonments also to
be improved to serve the defence forces
.and also the civilian population in the best
manner possible,

MR. DEPUTY-SPEAKER : The ques-
tion is : '

“That the Bill to repeal the Delhi and
Ajmer Rent Control Act, 1952, as in
force in the Cantonment of Nasirabad.
as passed by Rajya Sabha, be taken into
consideration.”
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The martion was adopted,

MR. DEPUTY-SPEAKER :
‘proceed with the clauses now,

We  will

CLAUSE 2—(Repeal of Delhi and  Ajmer
Rent Control Act, 1952, in force
in its application to the Canton-
ment of Nasirabad.)

SHRI LOBO PRABHU : I beg to move:
Page 2, line 3,—for “is™ substitute
“was” (1)

Sir, the minister has been most concilia-
‘tory. In fact, he has accepted that some
legal coofusion is going to arise.

SHRI M. R. KRISHNA : There is no
‘legal confusion,

SHRI LOPO PRABHU : If he is not
conciliatory, I would like him to explain
this. Rajasthan Act runs through the
whole State of Rajasthan and it can be
applied to this cantonment. Why is the
Delhi Act applisd to this cantonment ?
Yc_m have not yet explained what you ars
going to do with that gap between 1957
when the Ajmer Act came into effect and
1962 when the High Court struck down
the Ajmer Act and the position reverted
1o the Delhi and Ajmer Act. Of course,
so many laws which are not lawful are
‘passed here and one more or less does
not make any difference,

MR. DEPUTY-SPEAKER : This obser-
vation is too wide. Unless any Act passed
by this House is struck down by the
highest judicial authority, it is the law of
the land,

SHRI LOBO PRABHU : I shall qualify
my staternent, because you have held that
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we can pass any law till the Supreme
Court strikes it down. But I do not accept
it. I say that this House must pass laws
which are absolutely good laws, If you
are content to pass any law because you
have a majority, the position is different.
I have alresdy drawn your attention to
this lacuna rcgarding the uncovered
period.

SHRI M. R, KRISHNA : Rajasthan Act
is a4 prospective Act and therefore to
change tha word ‘is’ to ‘was’ is not called
for, We have referred all the amendments
of the hon. member to the law Ministry.
After careful consideration, the Law
Ministry have said that they will not fit
in with the Bill.

MR. DEPUTY-SPEAKER : I will now
put amendment No, 1 to vote.
Amendment No. 1 was put and negatived

MR, DEPUTY-SPEAKER : The ques-
tion is :

“That clause 2 stand part of the Bill."”
The motion was adopted
Clause 2 was added 1o the Bill

MR. DEPUTY-SPEAKER : Are you
moving your amendments ?

SHRL LOBO PRAPHU : No, Sir; they
are consequential,

. MR, DEPUTY-SPEAKER : The ques-
tion is:
“That clause 3 stand part of the Bill.”
. The motion was adopted’

Clause 3 was added to the Bill
Clause 1, the Enacting Formula and the
Title were added 1o the Bill

SHRI M. R. KRISHNA: [ beg to
move

“That the Bill be passed”.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed”.
The motion was adopred

15.18 Hrs.,
MADRAS STATE (ALTERATION OF
NAME) BILL
MR. DEPUTY-SPEAKER : We will
now take up the Madras State (Alteration
of Name) Bill. The minister is not here.
SHRI RAJARAM (Salem): Let Mr.
Arumugam from the Congress benches
move it !
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SHRI V. KRISHNAMOORTHI (Cud-
dalore) : The ministers must be here at
least to move the Bil.

SHRI R. D. BHANDARE (Bombay
Central) : Law Minister can move it.

MR. DEPUTY-SPEAKER : Unless he
writes to me that he would like to act in
the place of someone else, I cannot per-
mit it. 1f he writes, I will permit him.

SHRI DATTATRAYA KUNTE (Kola-
ba) : There is no provision in the rules to
keep the House in suspense. Let us pass
on to the next item,

SHRI V. KRISHNAMOORTHI : I shall
move the Bill if the Minister is not here.

MR, DEPUTY-SPEAKER : This is an
important Bil!. We all welcome it. Let
us have a little patience,

The only way left to me is to go to the
next item,

SEVERAL HON. MEMBERS: No, no.

MR. DEPUTY-SPEAKER : Therefore,
have some patience.

SHRI V. KRISHNAMOORTHI : If you
do not, we shall move the Bill, We are
ruling Madras; and we will rule India for
some time,

MR. DEPUTY-SPEAKER : ™ow, the
House stands adjourned to meet again at
quarter to four,

15.20 Hgrs,

The Lok Sabha then adjourned till a

Quarter to Sixteen of the Clock

The Lok Sabha re-assembled at a Quarter
to Sixteen of the Clock

[MRr. DEPUTY-SPEAKER in the Chair]
MADRAS STATE (ALTERATION OF
NAME) BILL—Contd.
MR. DEPUTY-SPEAKER : The
Minister,
SHRI KANWAR LAL GUPTA (Delhi

Sadar) : Sir, I want to raise a point of
order.

MR. DEPUTY-SPEAKER : There is
nothing before the House to raise a point
of order.

&l wwT Ew ey

AT AR § R

SHRI S. KUNDU (Balasore) : It is a
disgrace to the House that the Ministers
do not come prepared, they do not take

hon.

& fra
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the House seriously and they are-not pre-
sent in the House They should be dis-
missed. . .. (inferruptions)

MR. DEPUTY-SPEAKER : Not so
many at a time. I will give them all an
opportunity. Now, Shri Gupta.

St WA o™ T IR WEREd,
mgL TZ 929 AT @ fF zrsm stz
SFTL & 1Y 62 F A0 oqT F7AT 927,
FifE fa= &1 qo £33 a07 Ay AERY
TN 7 AT T G0 A T I A
femig 2, zamez & fr fafmzs anr
IA ZIIN FT TAAN ATEZAT |7 Aifssr
T £ | NS TR a9 AW F TFwaTer
FT T9GT FATT 4T T OF FJIT @,
FE 17 @ T & ) gl A ea aw
F1 qgd g1 ArzeAT M7 Afa a9 g,
o 3w =7 77 7 a9 wfafqfu g
21 yrowr  fafeeesd #1 q& 99 @A
arfer | & 57 o WA 2 R ool
WERT "Al wErRE it Afrw e w7
fe Y 7 3= 97 faasdt @t 99 &
ot sgaeqr &1 JEr fze fxosnd=r
T F9E FT GTAT AL

SHRI H. N, MUKERJEE: (Calcutta
North East): Sir, I wish to make a sub-
mission because something has happened
which is without precedent, as far as 1
know, and I have been a member of this
House sincel 1952. 1 rar to consult a cer-
tain person who has been consulted, who
has been associated with the Central Legis-
lature much earlier and I am told that
this kind of thing has never happened.
You, Sir, were very right in adjowrning
the House you discovered that you could
pass it over and go on on the meat iten:
but you found that there were certain
members of this House who were wery
keen on haeving this particular piece of
legislation passed without delay, and that
is why in order to keep this priority, you
adjourned the House.

But my submission is that when you ad-
journed the House it is an expression of
censure on the working of the government,.
not on the politics of the government, If
it is on the politics of the governmeat, it
has to be made by the House. But when
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the Chair 15 constrained to adjourn the
proceedings of the House on account of a
default on the part of the Ministry, then
it is a censute on the manner of func-
tioping of the government,

Then 1 have to say this too. The Home
Ministry has its leading paladin, Shri
Chavan: then, there is the Minister of
State, who was here a little while ago;
then there is the Deputy Minister who was
added to the bargain, [ noticed all the
time that though the Minister of Parlia-
mentary  Affairs was not here—I do not
blame him, because he cannot be here a'l
the time—his deputy, the Deputy Chief
Whip was here, watching the proceedings
and whiling away the time. The Deputy
Law Minister was here with a sheaf of
papers, heaven knows what they were
ubout, and we were all anticipating that the
Deputy Law Minister would perhaps be
authorised to move. Nothing happened,
even though all the Ministers were present
here und the Deputy Chief Whip was here.
They know all the time that the earlier
Bill, the Cantonments Bill was collapsing.
nothing was happening, it was going to
be over in a few minutes time; yet, they
took no notice whatsoever of it because
they do not care for the dignity of the
House and the working of the House.
This sort of thing has never happened
before, Sir, you did the right thing and
upheld the prestige of the Chair and the
House by adjourning the House, I am
very happy that you adjourned the House
and you did not pass it over, hecause we
wanted this Madras Bill to be passed as
yuickly as possible, Since a mere word
of ampology from the government is not
sufficient, you thought it fit to order
adjournment of the House, which is an
cxpress censure over the functioning and
manner of functioning of the Government.

SHRI S. KANDAPPAN (Mettur) : Sir,
first of all, I would like to thank you on

behalf of my group for what have
done. For many months we hm been

very anxjous to pass this Bill. But what I
am very much concerned about now is
this, ~What was happened is really tanta-
mount to the contempt of the House.
Professor Mukerjee has amply explained
thatt What T fe't very much was that
when you found that there was not a single
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spokesman from the Home Ministry pre-
sent here you did make a prompting that
other ministers could take it up but they
did not do so. There were a few other
ministers here: the Deputy Defence
Minister was there, the Deputy Law Minis-
ter was there and other ministers were
there. 1 remember, on another occasion,
it did happen like that; some other minis-
ters were able to take that up, But I am
constrained to say that 1 had a feeling
whether they were not at all interested
in passing this Bill. If that is not so, what
prevented them to take it up ?

1 do welcome this Bill. I do feel that
the Government has taken the pains to
draft it after we insisted upon it so many
times and presented it to the House, but
at thc moment of moving it for considera-
tion it was very strange to see that in
spite of many ministers being present here
and in spite of they being prompted by
you and by Members of this side and that
side as well, they did not take it up. 1
am sorry to say this, It is really a very
serious matter, T am sure, ong or two
Members here are on the verge of moving
a privilege motion against him. T think,
it might be in order if the Minister is not
going to give a proper explanation,

ol TEnme W (FgE) ¢ I
TqE] WEIEY, AT FATGLATH Ag® & °1Y
Twdfaw gfee & gar? feay & wawz
@ &1, afe o § g7 ara & o Iy
srorar fe faam 7Y g v fr g a01-
T I AW FY §AY F AT AEA W
g | ITH AT F TF TH(T §T GAT FWI
7 g% fr gag *1 aravEEaT FHAT
¥ Tug HAT AT IEET IAAT FL AR
£H 9% & 72 & aafeqa 7 | Afww
Taw fam & sfdi & o sameT T agA
®T 4, g9ry waA), &1 ey AR g
I qE ¥9 fawg § gaw g, aY oo
1T ®Y 1T w9 7 1At 6 Iy wfa-
afag & a%ew €65 ® ATAVGE Fd-
[ & FAT wE & i @ A
TR ®T GET HT WqOTT FEAT G )
g 1€ saror sz A ¥ foew
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[ st sreverdie wresdt |

¥ aut § 77 79 ¥ AgeAqy vz & fn
el st 1 srqafeafa & wror ga w2
FY FTAATEY $1 TqfT FTT 927 |

Tfo & 9 & a7 T e g
% a9 qur "l #1, S i a €Y far
g §%F A qAH | A Y gAT ¢, IR
fav 3= v @i wifgw ol w18
ot qoan fauifam st aifer f+
wiaen § dag #1 gq gF ¥ ATZIAY,
e T, 7 forgr g |

SHRI S. KUNDU : You will realise,
Sir, that 1 have a special grievance about
this matter because I had d right to speak
during the third reading of the earlier Bill
bbut you denied that to me. Still, we ac-
commodated thinking that you were try-
ing to finish quickly because that Bi'l had
‘been discussed for two  hours. When
we were trying to adjust with you and sec
1hat Parliament funclions in a nice way, il
is strange that the 56 ministers there—the
galaxy of ministers with their private
secretaries and a!l that—care a hoot for
this Parliament. These ministers, this
Congress Government, have completely
usurped the privilege of this House. The
way they have treated it in a casual and
«cavalier manner is very shocking. I enti-
rcly agree with Profcssor Mukerjee that
.any sort of apology is not going to square
wp such lapses. 1 think, the Prime Minis-
ter must come and explain these things
‘before the House. The adjournment of
the House for half an hour should be
treated as a censure motion against this
Government, After the Prime Minister
«omes and makes a statement the House
will decide what steps to take. I appeal
to you to summeon the Prime Minister to
-explain the conduct of the Congress
«Government so far as this matter is con-
-cerned.

SHRI DATTATRAYA KUNTE: 1
-would only like to submit that this is the
«culmination of the manner in wnich this
House has been treated from time to time
by the Treasury Benches, There have been
occasions when important legislation was
on and important points were being  dis-
cussed, the matter was left either to the
Ministers of State or to Deputy Ministers
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who sometimes found themselves landed
in difficulty, Today what do we find?

Today we found that no minister concern-
ed was present in this House,

SHRI J. B. KRIPALANI (Guna) : Con-
cerned or anv?

SHRI DATTATRAYA KUNTE:
there were some Deputy Ministers,

The House had to be adjourned be-
cause no business could be transacted, It
means the Indian tax-payer is penalised.
For every minute that we sit in this House,
the tax-payer is paying for it. All these
custodians of the tax-payers’ money have
gol 1o answer to the tax-paycrs very
squarely, 1 do not think they can have
any answer. The mere apology by the
Minister of Parliamentary Affairs or the
Minister of State in the Ministry of Home
Affairs will not suffice because this is
slur on the Ministry, Therefore, the
Leader of the House ought 10 come and
cxplain,

SHRI PILOO MODY (Godlra) : What
we have just seen today is reully a sign
of the times, Over a period of years, we
have found un authoritarian tendency
developing in this country which, more
and morc, has begun to treat Parliament
merely us 2 function of Government
instead of the essence of it. We have
found, over the vyears, that whatever is
discussed in Parliament is not adequately
considered by the Government and the
Government has begun to consider itself
as an entity apart from Pailiament, net
deriving its just powers from Parliament.

1 do not blame the Minister of State
who happened to be late in arriving in this
House, It could happen to anyone of us.
He could have had a flat tyre; he may have
had an additional cup of coffee or he
could have besn any other thing, The fact
of the matter is that this country is paying
for 57 Ministers barring the ones who have
been removed or dismissed, The Mimsters
themselves are more in number thun arc
required to form the quorum in this
House. Very often, we have not even had
a quorum in the House, The Treasury
Benches alome could constitute a quorum.
Therefore, I think, it is the general attitude
of Government towards Parliament that
has to be severely criticised and reprimand-
ed on this occasion and, for that reason,

No,
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as bas been suggested, some very specitic,
had and punitive steps have to be taken
by the Chair vis-a-vis Government in order
that this authoritarian tendency which has
now come to stay in our country is, in
some measure, checked.

MR, DEPUTY-SPEAKER : Now, Shri
George Fernandes has given notice of a
privilege motion. I have gone through the
procadural part of it. T do not think, right
away, [ can give consent to it. On the
issue of privilege, I wil! not permit him.
But if he wants to say something about
the other thing, he can say,

St A s (Zferor avat)
FAY FEIRW, AT UF fyaw q@ g
srfare 1 7 fafads FroT &7 &0 fear
WA AL F AT TR JATE | A H
AT IR 9T GEAT FwAr | AfwT w1
e 7 7 faard 3aF qrea F 9 34
TIA ¥ 1 AHSA OF AWr F AT OF
wAqE, T AT A fas FT AN fwa=
g ¢ dffew O e e
aifaame, g & smaT g A1 IEd 1A
JTHY 9T FL ATIH TMHAA q0 FEAT |

“The term “breach of_ privilege™
means a disregard of any of the rights,
privileges and immunities either of mem-
bers of Parliament individually, or of
the House in its collective capacity.
After due inquiry, a breach of privilege
is punished in the same way as courls
of law punish for contempt of their
dignity or authority,”

wq qgT I 9g fagaw T smar 2T
g 1T SfeT 41 a9 §H ARy 59
|/ ¥ "HA gifere AEY @AY TEE
ag 97 At A% g1 w57 w5
AN TIHT gAY wAET qUEC q@ TR
AEF ® 1| THE qAdT § W 6T omow
AHA W7 HET F1 9 6 GATAT
|AEATE ¢
“It is now an established comvention
that on important occasions like Ques-
tion Hour, discussion on the Budget or

the President’s Address or the motion
regarding international situation, con-
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cerned Ministers are cequired to be pre-
sent in the House, as far as possibie.
On other occasions, the Minister or
Ministers in charge of the business
before the House are required to be
present, Tn the case of ‘“unavoidable
absence of the Minister in charge from
the House, it is expected that an arran-
gement is made for somg other Minister
to take notes of the debate in (the
House, Where the Minister goes out of
the House for a short time, he is requir-
ed to send an intimation to the Speaker
and also to inform him of the name of
the Minister deputizing in his absence.
it has becn ruled by the Speaker that in
the absence of Ministers, the Govern-
ment cannot be represented by private
members.”

“The Speaker has observed that when
the House is sitting the Law Minister or
one of his deputies should be available
to give opinion on legal matters which
might arise during any discussion.”
Then, it is said :

“The Speaker has, however, made
observations from time to time that
Cabinet Ministers should be present at
all times when business relating to their
Ministries and Departments, directly or
indirectly, is before the House.” '

16 Hgs.

w77 faAl & g Tw waA T nw faamdt
Y &= a1 97T fEw #7 gt &1 w7 W
feqr . #ar w91 TEF 9T fF
FeqeT WEIRY, TEA FT FIW OF HoT §
fa off T QFT T 4T FE AT
faardt smar S&®1 $® wwT WA AT
I A FT 4T FF TS AAT
Jua geran | 3w fear ) q@ IEE AL
# 35 7 Fg1 &1 Afew w@i wgA ®
FIH &1 OF & & fov 427 T T
T agi gg gANd g1 f& fafads &
T 9T 394 faars sdamE ®Y arg
zast ar< feq & fov fazis 99 & war
AT AT AT IAE AAT & A@fAQ F
&7 SraT g2 & fam Jaw &1 F17 Ty
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gar At # w7 frfader 1 avveT €
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[ sft wvof woindie |
v & 7 wafow 3 s @ i e
T N Gwer A, @ w5
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¥ JEET AT FX ¥ FH ww Ffo |

SHRI M. L. SONDHI: (New Delhi):
This is a very important matter, I will
just make a very small submission, I would
like to represent to you that today when
this matter was coming up about changing
the name of Madras into Tamilnad, we
came and many of us wanted to come.
This is an hour which has sacred senti-
ment aboug it, certain respect about it.
certain dignity and decorum about it. |
should like to say that here and now this
problem arises. What is our Governments
What is the supreme forum of the people ?
We function here when Parliament is in
session. What is required ? As my hon.
friend said, we expect of the Government
and of the people who come here to ap-
preciate the need for planning the time
and the programme of the House. We on
this side may occasionally falter, but the
Government which is carrying with it res-
ponsibilitics should not; particularly whare
the Ministry involved is the Home Minis-
try, the Interior Ministry, it is a very sad
reflection of them. This is not a matter
which can be easily disposed of ‘The
question that arises is this. The Press and
the others criticise us : what about deco-
rum in the House ? There is the negative
aspect and there is also the positive aspect.
This decorum cannot be maintained on a
one-sided basis, Decorum involves the
spirit of responsibility on their side also.

Finally, may [ convey to him that we
have respect for them because they are older
than, and elder to, us and the younger
generation. Jf they want to win respect,
they must respect the senliment of the
House. They must know that this sort of
interruption is completely uncivilised. This
is completely uncivilised because this is an
occasion where one should feel that vigilance
is the true price of liberty. We on this side
have to be vigilant. Why do we get ao-
noyed ? Why do we get irritated ! They
should turn inward and seec why being the
followers of Gandhiji they sre fast becam-
ing a Satanic Government. There is dis-
arder in their minds, there is disorder in

NOVEMBER 21, 1968 (Alteration of Name) Bill

244

their lives. T would say that that is the
reason for so much of conflict in India. It
is their minds which produce the conflict.

MR. DEPUTY-SPEAKER: Dr. Ram
Subhag Singh.

SHRI J. M. BISWAS (Bankura) : Only
one word. Let the Prime Minister, the

Leader of the House, come and explain. ..

MR. DEPUTY-SPEAKER : I have called
Dr. Ram Subhag Singh. T have given
enough opportunity to every group.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : I
have heard the members beginning from
Prof, Mukerjec and ending with my hon.
friend, Shri Sondhi, and I share their senti-
ments. | do accept that this is a lapse and
collectively we all share them. ] am sorry
that it had happened, and T do assure the
House that we will do our best to sce that
it nmever recurs.

As regards the Prime  Minister—Mr.
Prakash Vir Shastri and some other mem-
bers made a mention about this—, as you
saw. she was herself here. ..

sft WW TLAAR T2 AT T=AT HT
wFe famra s 41

DR. RAM SUBHAG SINGH : No, no. I
am sorry, if you say this. She waus here.
The debate was going on and Mr. Kundu
was insisting that he should be given time.
The debate crashed and so I do not think
that anybody should be held accountable for
that. My hon, friend, Shri George Fernan-
des has given notice of breach of privilege
which you mentioned. 1 den't think there
is any privilege involved in it and it should

not be allowed. We shouild close the
matter.
THE MINISTER QF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : On behalf
of Shri Y. B. Chavan, I beg to move that
the Bill to alter the name of the State of
Madras be taken into consideration.

Sir, before 1 make my submission, I also
wish to personally apologise to you and to
the House for this lapse,

Sir, this Bill seeks to-change the name of
the State of Madras into Tamilnadu and I
am very happy, Sir, to have the privilege of
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moving this Bill for consideration in  this
House.

Sir. this mater was first considered in
1953 when the Telugu-speaking areas of the
erstwhile State of Madras were being sepi-
rated from the old State of Madras. This
matter again came up for consideration in
1956 when the States were rcorgamsed on
linguistic basis. Sir, hon, Members know
the constitutional provision and this matter
was considered in the State Legislature of
Madrus (Interruntion).

THE MINISTER OF HOME AI'FAIRS
(SHRI Y. B. CHAVAN) : 1 am sorry, Sir.
1 was in the other House.

SHRI PILOO MODY : It is most timely.

SHRI VIDYA CHARAN SHUKLA:
This matter was considered mn the  Statc
legislature of Madras and al that time the
State legislature decided not to recommend
any change in the mame of the btate of
Madras.

Later on, on the 4th April, 1961
Government of Madras issued an order
directing their officers that  Temilnade
should be used as the name of Madras State
in all future official correspondence, in
Tamil, including translation of Govern-
ment orders, notices, press-notes, commu-
nications etc, And, after that, this matter
was apain taken up by the State Legisla-
ture on 18th and 19th July, 1967 and they
recommended that thc name should be
changed from Madras to Tamilnadu. This
resolution was forwarded by the Govern-
ment of Madris to us in September last
year and then we drafted a Bill. That
Bill was seat to the Madras Government
on the 20th February this year and then
this Bill has been received back by us, and
we have brought it before this House.

Sir, this Bill consists of only 8 clauses and
it is a non-controversial Bill, We have
brought it before this House with no reser-
vations whatsoever. As [ said carlier, we
did not want to stick to the name of
Madras, but we had to be zuided by the
wishes of the legislature. When the legis-
lature decided that the name should not be
changed, we decided that the name should
not be changed. As soon as a decision and
recommendation was communicated to us
saying that the name should be changed.
we have decided to change the name. It

the
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was unfortunate that Mr. Kandappan should
make an allegation which was very unfair
at this auspicious occasion and should have
cast any doubts on our intentions and say
that we did not want to mgve it, and that
is why we were not present here. This is
something which does not fit in with this
good occasion when we are all one and we
have the same desire to pass this Bill and
change name in accordance with the wishes
of the State legislature. Therefore, I move
this Bill with the greatest pleasure, and I
hope it will have the support from all sec-
tions of the House.

MR, DEPUTY-SPEAKER :
moved :

Motion

“That the Bill to alter the name of the
State of Madras be taken into considera-
tion.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order. 1 hope my raising
this point of order will not be construed
that I do not welcome the object or the
purpose of the Bill. While welcoming it, 1
should observe that it should have been
done properly. The manner in which it has

been presented leaves many things in
doubt,

The Bill firstly involves amendment of
article 31A. Has this House the right to
amend this article which is in the Funda-
mental Rights Chapter after the judgment
in Golaknath's case ? What is the law of
the land ? .

Then it alsp seeks to amend article 290A.
When both these articles are amended, it
will be a Constitution Amendment Bill, this
will not be an ordinary Bill under article 3
or 4. I will read those articles and show
you how this Bill will not come under them.

Article 3 reads :
“Parliament may by law—
L1 L1 ..
(e) alter the name of any State;”

Then there is a proviso which has been
complied with since the Legislature of
Madras has accepted the object.

Then, article 4 reads:

“(1) Any law referred to in article 2
or article 3 shall contain such provisions
for the amendment of the First Schedule
and the Fourth Schedule as may be neces-
sury to give effect to the provisions of
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the law and may also contain such sup-
plemental, incidental and consequential

provisions (including provisions as to re-
presentation in Parliament and in the

Legislature or Legislatures of the State or
States affected by such law) as Parlia-
merit may deem necessary.

“(2) No such law as aforesaid shall be
deemed to be an amendment of this Con-
stitution for the purpose of article 368."

So, if simply the name is changed and the
First and Fourth Schedules are amended, it
will not be something coming under the
amendment of the Constitution under
article 368. But what is being done herc
is amendment of articles 31A and 290A.
and so it will be a constitutional amend-
ment under article 368.

When Nagaland was created, Pandit
Jawaharlal Nehru side by side moved a
Constitution Amendment Bill, and in the
Staterment of Obijects and Reasons also he
said that he was moving it as it involved
amendment of other parts of the Constitu-
tion. So, the Nagaland Act and the Con-
stitution (Thirteenth Amendment) Act were
passed.

Here, even through a Constitution Amend-
ment Bill T think article 31A cannot be
amended. We very much welcome this Bill,
but the only remedy seems to amend the
General Clauses Act to say that wherever
there was Madras before, it will now mean
Tamil Nadu. and that will not involve
any amendment of the Constitution.

SHRI K. NARAYANA RAO (Bobili) :
Mr. Misra has raised two points, First of
all he says that article 31A cannot be
amended, and in that context he has referred
to Golaknath casc. I wish he had read the
case in a careful manner. What the
Supreme Court said in that case was that
rights could not be taken away or retren-
ched, The Supreme Court also said the
rights could be improved upon. That is
exactly what we are doing here.

The name of Madras is being changed,
In that context in what way the rights con-
ferred by Art. 31A are affected ? So far as
Golaknath case and amendment to funda-
mental rights are concerned, 1 think I have
satisfactorily answered hon. Shri Misra.

Coming to the question of amendment as
such, even under the Constitution he himself
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correctly referred to the consequential end
necessary changes. What exactly are we do-
ing ? Instead of ‘Madras’ we are oaly
putting there what is called ‘Tamilnadu’.
Where is the question of amendment ? Oace
the Bill has been brought in consequence of
Art. 3 with the necessary recommeadation
from the President, the consequential power
to do all these things rests with the Parlia-
ment. Therefore 1 feel that Mr, Misra's
point of order is not correct.

THE MINISTER OF LAW (SHRI GO-
VINDA MENON) : I agree completely
with what my friend was just now saying.
What has been decided in Golaknath's case
is that the fundamental rights guaranteed by
Part TIT of the Constitution shall not be
abridged or taken away. Because in Art.
31A the word ‘Madras’ is there and by this
Bill it is sought to be chanped to ‘Tamil-
nadu’, there is no abridgement of funda-
mental rights as guaranteed by Art. 31A.
That is all I have to say.

MR. DEPUTY-SPEAKER: What I
would suggest is that so far as the consti-
tutiona! amendment bar is concerned after
the Supreme Court's decision, the Law
Minister has effectively rebutted your
argument, But as I said T want to apply
my mind also seriously. [ will consider
the points raised by you and give my
decision tomorrow, not now. Naw let us
proceed with the Bill,

SHRI MURASOLI MARAN (Madras
South) : Mr, Deputy-Speaker, Sir, on be-
half of my Party and on behalf of the
people of Tamilnadu I thank the Govern-
ment and welcome this Bill as it transcends
all the narrow issues of party politics and
permeates the thinking of every person in
my part of our counuy, For the past 15
years the people of Tamilnadu have been
wanting a name hallowged by their long
history and the rich legacy of their lan-
guage to be given to their State. Ope may
ask thz question ‘Why should you change
the name of a State or a street? On 3rd
May 1963 when a Bill of similar nature, a
Bill moved by our great friend, Mr. Bhu-
pesh  Gupta—was discussed in  Rajya
Sabha, Mr, N, M. Lingam a Congress
Member from Tamilnadu interrupted the
speech of our leader, Anna and asked him
‘What do you gain by renaming it as
Tamilnadu 7", T wish to repeat what our
leader, Anna, has said as a repartee:
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. “What have you gained by renaming
Parliament as Lok Sabha? What have
you gained by remaming Council of
States as Rajya Sabha? What have you
gained by renaming President as Rash-
trapati 7" y

1 think it holds good even today and it
answers sufficiently the doubters if there
are any. By changing the name we derive
a sentimental satisfaction, Behind the idea
of changing the nams there are emotions.
sentiments and psychological factors with
regard to our culture, language and social
attitudes. When we change, something is
changed in our thinking, in our soul and in
our fibre, When one looks back and re-
views as to how many years we had to
struggle, how many people underwent
imprisonment and what a human sacrifice
had been made, one gets highly elated at
the feeling that the people of Tamilnad
have at laust won, Won against whom ?
Who stood in the way of renaming ‘Mad-
ras" as ‘Tamilnad" ?

Sir, it would be interesting 1o kmow
about the backgreund of this metamorpho-
sis, When the States Reorganisation Bill
was considered in this Parliament. the then
Home Minister said in his speech :

“A suggestion has also besen made
thut for ‘Madras’ ‘Tamilnad should
he substituted. The question was con-
sidered by the Madras Legislature itself
and it did not prefer the name of Tamil-
nad for Madras. So we have retained
*‘Madras’, the existing name of the
State.”

All along, it is the policy of the Central
Government that any change in the name
of a State should emanate from the con-
cerned legislatures themselves. As you
kmow very well, for the past 20 years, the
Congress was entrenched in our legislature
and it was obstructing all the measures to
rename our Statc as Tamil Nadu, The
Tamilnad Congress is entirely different from
other Congress parties in other States. It
is made up of different elements other
than the All-India Congress Committee
and other Congress committees in other
States. We have had among Tamilnadu
Congressmen who would not give the State
over which they had an unchallenged hold.
the name which they gave unhesitatingly to
their party, It was in the name of the
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Tamilnadu Congress Committee they were
representing their State' in the AllIndia
Congress Committee, not in the name of
the Madras Congress Committee, It was
in the name of the Tamilnad Congress
Committee, not in the name of the Madras
Congress Committee that they wers ex-
ploiting the election and the electorate.
Even during the days of the British, even
during the days of the composite State of
Madras, there was the Malabar Congress
Committce, the Andhra Congress Commit-
teec and the Tamilnad Congress Committee,
and not the Madras Provincial Congress
Committec, We all know that this organi-
sational changz had become the precursor
to the linguistic division of the States, but
when it cume to the question of giving the
sume name lo our State, they were shy
perhaps they were so blind as not to con-
cede the logicality of the demand of the
people.  This behaviour was bad enough.
and as il they were determined, they
_blund?red again and again in thought and
in action,

What a seriex of false steps have they
taken! They asked: “what do you gain
by merely changing the name from Madras
to Tamilnad 7" But then I would point out
that the other day they had changed the
name of the strcet in the city of Madras
called China Bazar Street and named it
Netaji Subhas Bose Road, and we all wel-
comed it. and they were very quick in
changing the name of a hall in the city of
Madras, the Banqueting Hall, built by
Robert Clive, to commemorate the defeat
of the great revolutionary Tippu Sultan
in the battle of Seringapatam, and in
renaming it as Rajaji Hall. We all wel-
comed it and we all acclaimed it as an
act of patriotism, But regarding Tamilnad.
they refused to accept it. Just because
the opposition parties espoused the cause
reason betrayed them, Tamilpad, they said
to the shame of the Tamilians, is a word
which is not found in Tamil literature, I
wish to quote what a spokesman of the
Tamilnad Congress Committee, Mr, T, S.
Pattabhiraman, had said in the Rajya
Sabha. He said that “there has been
Bengal and there must be Kerala histori-
cally, but there has becn no Tamilnad
historically.” This was his remark. He
further said that “we do mot want this
name to be changed from Madras to
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Tamilnad because we are better known as
Madras than as Tamilnad." To the shame
of every Tamilian, thzy were bold enough
10 say things like this, They had the
temerity to say like this, because the
Tamilnad Congressmen were of a peculiar
brand.

When Maharashtra and Gujarat were
formed, these Congress people belonging
to those States did not object to the name.
‘We also remember when that great patriot,
Potti Sriramulu, in a pgesture of self-
sacrifice, fasted unto death, the entire pco-
ple of Andhra including the Congressmzn
rose like one man and the great democrat,
Pandit Nehru, considered the demand and
conceded it. We all know after that, there
spatked a series of movements all over
India regarding the linguistic division of
our country. We still remember that in
1953, in West Bengal, two Congress work-
ers by name Baidyanath Bhowmick and
Shikendu Bikas Das started fasting, At
that time, the then Chief Minister of West
Bengal intervened and the fast was broken
after 25 days. What was the reaction of
the Tamilnad Congress when a similar

agitation was taking place in the very
heart of Tamilnad 7" When that great
patriot and freedomfighter, Sankaralinga

Nadar, started a fast with the sole purpose
of focussing the attention of the Tamil
Nad Congress on renaming our Stale as
Tamil Nadu, unlike the West Bengal Chlef
Minister, the then Chief Minister Mr.
‘Kamaraj, did not intervene, He did not
<ven repeat his usual mantram “‘Ahatium,
JDarkalam”, but just kept quiet. After 78
days of bitter fasting, that great patriot
breathed his last. The heartless men of
Tamil Nad Congress did not even have a
word of sympathy for him, I wish to quote
how Tamil Nad Congressmen viewed the
martyrdom of that great patriot. Mr, G.
Rajagopalan, the spokesman of the TNCC,
said in the Rajya Sabha :

“There have been fasts by certain
.members and one person even lost his
life after fasting. Even after that, we
won the election, That shows that peo-
ple still want it—the name of Madras
—as it is."

The martyr was a mere ‘somebody’ to
them!
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Another gentleman from the TNCC,
Mr. T. S. Pattabhiraman said in the Rajya
Sabha interrupting the specch our leuder
Anna:

“Congress getting a majority at cvery
election will be a permanent feature and
we are prepared to accommodate you."

Sir, they were prepared to accommuodate
our leader Anna!

This shows their arrogant attitudc. In
the hour of their brute strength, they
added insult to injury on every patriot.
They were prisoners of power,

The sccond stage came and they were
ready to give the name Tamil Nadu for
internal purposes and in the wusage of
Tamil language alone. At that time. they
refused to accept a constitutional amcnd-
ment, At that time the then, Industries
Minister, M. R. Venkataraman, who is
now a member of the Planning Commis-
sion said that if we change Madras imto
Tamil Nad, great difficulties would come
up with regard to international agrecments
entered to in the name of Madras, \What
a childish argument it was! Some ycars
back Gold Coast changed its name to
Ghana, What difficulty did it encounter ?
Every day we are seeing in the newspapers
newly emerging independent countries
entering into the arena of the UN, crasing
their old names given by the colonial
masters. What difficulties have they en-
countered ? It only shows how eminent
people also can argue like children. 1
think the Tamil Nad Congress was suffer-
ing from schizophrenia or an attitude of
split personality, That is why they are say-
ing one thing and acting according to
another thing,

Their brave claims that the electorate
approved of their claims was well exposed
phly during the last elections, It took 15
years to get this resolution unanimously
passed in the legislature of our State.
When Anna, our Chief Minister, moved a
resolution in Tamil Nadu legislature on
18th July, 1967, the entire House rose and
cheered not once or twice, but thrice. It
is said that the British obtained the Indian
empire by a fit of absent-mindedness
Perhaps 1 think by a fit of absent-minded-
ness, the TNCC also supported that rvso-
lution, They could do nothing else but to
support it. They supported it when it was
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impossible for them to oppose it. Their
goodwill came to us when we did not
require it.. Jt has been delayed and denied
so often that people lost faith in them and
could not believe ‘that the Tamil Nad
Congress really supported it, even though
‘they did it.

The people of Tamil Nadu thank this
‘Government for giving the facility to pass
this constitutional amendment. We are very
thankful to you, however much we may
recent the attitude of the Tamil Nad
-Congress,

This Bill has such a history and it is the
culmination of the wishes and aspirations
of the people of Tamil Nad for the past
15 years. As I said, it transcends the nar-
row issues of party politics, As our minis-
ter said, today we feel it is an auspicious
occasion. In the name of that great martyr,
Sankaralinga Nadar, I request the hon.
members of this House to pass this Bill
unanimously, As I request the hon. mem-
bers to pass this Bill unanimously, need
I tell them how happy the people of Tamil
Nad will be for this gesture of goodwill
and brotherhood the other representatives
of India have shown to their fellow coun-
trymen. which will strengthen the bonds
of unity and integration ?

Vazhpa Tamil Nadu!

MR. DEPUTY-SPEAKER : The Debate
on this bill will be resumed later on.
16-30 ngs,

MOTION RE. STATEMENT ON FLOOD
SITUATION IN THE COUNTRY—conrd.

MR. DEPUTY-SPEAKER : Now, we
shall take up the Flood Debate for which
the time is already up.

SHRI THIRUMALA RAO (Kakinada) :
We do not want to waste the time of the
House, There is a long history as to what
happened after 1947 Calcutta Congress.

MR. DEPUTY-SPEAKER : Why don't
you speak tomorrow ? I shall call you first
tomorrow and not mow. We shall take up
‘the flood debate. We have an hour and a
half, I would like to know how much time
the hon. Minister will take, I understand
that the Minister will take fortyfive
minutes,

We have 45 minutes at oyr disposal and )

those who have not yet participated that
day, will be allowed toc do so now. I shall
L59L.5S/68—9
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call Shri Rabi Ray first and one or two
Independents later.

SHRI S. KUNDU (Balasore): Sir, in
place of Shri Dwivedy, 1 shall speak. He
is not speaking on this,

16,32 Hps.
[MR, SPEAKER in the Chair]

MR. SPEAKER: That day, on flood
debate, one or two independents have also
spoken, Shri Raib Ray wants to speak on
this, The time allowed is 20 minutes. I
would advise you to confine yourself to
this time so that you both can be accom-
modated.

SHRI S. KUNDU : Sir, in place of Shri
Dwivedy, I shall speak, He is not speuk-
ing, T shall take seven minutes only.

SHRI THIRUMALA RAO: let me
speak on the Madras State (Alteration of
Name) Bill,

MR, SPEAKER : Let mg first have the
Congress Members' list, Now wc are in
the flood debate. Tomorrow you will
please speak.
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